S.No. 7
IN THE NATIONAL COMPANY LAW TRIBUNAL
HYDERABAD BENCH -1

ATTENDANCE CUM ORDER SHEET OF THE HEARING HELD ON
26-09-2022 AT 10:30 A.M. THROUGH VIDEO CONFERENCE.

IA (IBC) 1002/2022 in CP (IB) No.65/9/HDB/2020
U/s 9 of IBC, 2016

IN THE MATTER OF:

Vikas Metals ...Operational Creditor
Vs

SNS Starch Ltd ... Corporate Debtor
CORAM:-

DR. VENKATA RAMAKRISHNA BADARINATH NANDULA, HON’BLE MEMBER (JUDICIAL)
SH. VEERA BRAHMA RAO AREKAPUDI, HON’BLE MEMBER (TECHNICAL)

ORDER

IA (IBC) 1002/2022:-

Ld. Counsel Shri. Raja Shekar Rao Salvaji for the applicant/Operational Creditor
present. This is an application filed pursuant to the order dated 23.03.2022 where
under CP (IB) No. 65/9/HDB/2020 has been disposed of by giving liberty to seek
restoration of the Company Petition, in the event if the Operational Creditor in
the CP (IB) No. 663/9/HDB/2019 withdraws the Company Petition by virtue of
settlement with the Corporate Debtor. It is now represented that the CP (IB) No.
663/9/HDB/2019 has been withdrawn pursuant to a settlement and Section 12A
has been filed by the IRP, which was ordered on 27.06.2022. Therefore, under
the circumstances the order of this Adjudicating Authority dated 22.03.2022 to
the extent of disposal of CP (IB) No. 65/9/HDB/2020 is hereby recalled and the
same is restored for hearing. Let the Operational Creditor take notice to the
Corporate Debtor through speed post within three days from today and file proof
of service before next hearing date. IA is accordingly disposed of.

List the Company Petition for hearing on 03.11.2022.

Sd/- Qd/-

MEMBER (T) MEMBER (J)
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